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Particulars to be examined Endorsement as to result of Examination

1. Is the appeal competent? '
2. (a) Is the application in the prescribad form ?

(b) Is the application in pap_ér book form ?

e
o s
(c) Have .six complete sets of the application CN‘L‘”K m &K .
K

been filed ?

3 (a) Is the appeal in time ?

(b) if not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the T e
application in time, been filed ?

4. Has the document of authonsatuon;VakaIat- ’\/6,49
nama been filed ? o

5. ls the application accompanied by B. D ./Postal- : O'é S Lt A O{t~é.(o‘88
Order for Rs. 50/- . % ' sz , ,

6. Has the certified c0py/l‘00pies of the order (s) ‘ A
against which the application is made been dA’
filed ?

7. (a) Have the capies of the documents/relied

upon by the apphcant and mentioned in ‘/),%
the application, been filed ?

b) Have the documents referred to in (@) W JQM-Q- .
-,( ) ted Officer % Lv&/ A S

“above duly attested by a Gazet
and numberd accordmgly ?




10.

11.

12.

13.
14.

15.

186.

17.

18.

19.

Whether all the remedies have been exhaused. % _ MVLAY
Q \ )

i

Particulars to be Examined Endorsement as to result of Examination

(c) Are the documents referred to in (a)
above neatly typed in double space ?

Has the index of documents been filed and
paging done properly ? :

Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

|
Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Ann-
exures filed 7

(a) Icfentical with the origninal ?
{b) Defective ?
(c) Wanting in Annxures
, NOS..oeviviviranes jPages Nos I

Have file size envelopes bearing full add-
resses, of the respondents been filed ?

Are the given addresses, the registered’
addresses ?

Do the names of the parties stated in the
copies tally with those md:cated in the appll-
cation ?

Are the translations certified to be true or
supported by an Affidavit affirming that they
are true ?

Are the facts of the case mentioned in item
No. 8 of the application ?

(a} Concise ?

{c) Numbered consectively ?

(d) Typed in double space on ene side of the
papet ?

Have the particulars fer interim order prayed
for indicated with reasons ?

Y
o

(b) Under distinct heads ? | M
Mo
s
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% Al ey b Ll e ) 537 s o e
S

Corks o 9.S - X. (988 ¥

1



C temweas:

"IN THE GENTRAL ADM'INIST"ALIV“ TEIBUNAL
- @IRCUIT ZEMCH AT I LUCENG: o

LA ‘(.J(.

befae(;.;é; No, 188 1554 )

-:?Cbnq\"bguxyuﬁ4

'_Applicapi(S)
Versus | . " ,
V. Q -

Respondent (s )

‘ Orders" B

J6‘&5 xd\w

e T—

-

-

;:}i\l \.&m

‘ 241007

H-n; Dos Mure A -

Ac\vmi— ' -
{iiwmhm‘ommi‘bd—uCﬁ& OM

R e G alos a frages o aterim

/m’he'{r Dmuae Nﬁw to e O P 4—~<]—1l‘c Qb,ecﬁoﬂe

v % an?/ w,\‘hla, Hineo weao o, & 041/‘7 L i tern ‘

lsel beo, mat el [ L F Gia. U’W"*W : ~
- W(fb-f N w,iﬁ: ’4«4*‘4. on Q-1 d“f; ~ S B
44!’. |
ﬂ'N)'
[0S

B B

[,3 S V,m.a)mgr)lka C’qu Couns oL ’Sﬂw‘f

“N. B . on
&_' 1 d\vvj Nwwvﬂ 4‘ RN
. ((/\

X .’ < o N &%owmem ’ﬁ Ly ”"’@&
ND S&H"'\f ‘ | |

oden . | o G\@'\\/\
f%rn ol I /M Sy, /”"7 | .

7/ iemn. f;‘x‘«JWm 71/\7 '

, : aﬂ@! Ao Loarcios
frs /‘«W‘ ‘”’7‘ . 'W‘-& e ¢ d?nm—\
o T e P WZWMM

’w’i’—x\w Z 9/,?,/ 7“ »
Cror Gy y‘w &M d\1 26 &

Pe




|
29/3/89

 h

No Githieg: ady
oo ol

No S Q%»mf J¥Jﬁ & 298 \?
«i—w i~ e Gwvxe

O.A. No. 188/88(L)

Hon' Mr, D3, IVXiShra, AMe
Hon' Mr,., D.K. Agarwal, J.M.

None is present for the applicant.

Shri V.K. Chaudhary, learned counsel for

the respondents states that his counter

reply is ready and will be fjled after serving
a éOpy on the learned applicanthés soon as,
he is available to him. He is allowed to

do so within'a week, 'The applicant may file
rejoinder, if any, within 2 weeks thereafter.
List the:case_for final hearing on 1.5;89.

T o

J.M. A.M,

(ms) . —
oy ply e
_éz,,h%{{’%iz.@'&a/é
Hon' Mr. Justice K, Nath, V.C. | ?“’/9

Hon' Mr. B,%. Misra, A.M.

Shri V.K. Chaudhary, learned coumsel for
the respondents files counter reply

on behalf of them, ‘The applicant may file
rejoinder, if any within two weeks.

List this case for final hearing/on 19,5.89.
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dENTRAL‘ADMINISTRATIVE TRIBUNAL, ALLAHABAD

LUCKNOW cmcm BENCH -
Registration 0.A.No,.188 of 1988(L)

Ram Kumar seeace - Applicant
Versus

Union of India & Otherseese. Respdndents

Hon,Mr.Justice U.,C.Srivastava,VeCea

Hon, Mr, A.B.Gorthi, Member (A)

-

(By Hon,Mr,Justice U.C.Srivastava,V.C.)

| - The applicant working as a substitute
ED Packer/ED Mail Peon has landed zghthis Tribdnal
with a prayer that the requndenﬁé be directed
to produce the order.aated 28.9,88 in original
and the same be quashed to the extent as it affects

the applicant by putting ¢o ap eng of the service

of the applicant and théy may also be directed not
to dislodge the applicant from his post arbitrarily
and illegally'and,fér a further direction to the
réspondents.to reguﬂarise the services of the
appl;é;nt as he has already.put in more than five

years continuous service,

2. * The applicant was first appointed as a

substitute in the<year'1981 and thereafter he worked

"with Certain breaks and since 1983 he has been

working continuously without any break. He was
appointed as a Substitute for Shri Shiv Kumar as
E.D..Packer/ED Mail Peon who was allowed to work
as ouﬁsider class IV and Postman. The services

of the applicant were put to an end in the

e e N ) I - ‘«pv“d
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circumstances stated hereinafter. One Ram Kewal
Wwas directed to join as E.D. Mail Peon terminating

the present arrangement vide order dated 28,9.88.

3. From the Counter Affidavit,it appears

that on 7.8.,84 Shri Shiv Kumar was locally adjusted
f ' as an outsider Postman temporary in Lucknow G.P.O.
! He himself on joining as an outsider Postman

(the agplicamt in the case)

| arranged his substitute/purely on his own
responsibility amrd risk and that too without the
! approval of the them competent authority. On
l 28,9,88 in pursuance of the order of the Director

/

[ Postal Services Lucknow letter dated 20.5,.,88 and

on et o - .
=

conveyed by the Senior Supdt.‘of Post Offices,

Lucknow vide letter dated 23.9,88 Shri Rajiv Kumar

T

I was reinstated in the Post Office Chaupatia and

[

|~ ShriRam Kewai’ a retrenched employee wOrking as
E.D.Sub Postmaster Chaupatia was ordgered to join
as E.Ds Mail Peon Takmil Tik EDSO Lucknow on the
| same date and thereby putting to an end of the

, services of the applicant. The absence of the
incumbent of'the'post and the engagement 0of substitute
I are to be regulated under fhe instructions issued

| by the Director General, Posts and Telegraphs vide

|~ circulars dated 24.,2.70, 27.5.70,18.8.73 and 20.3.71
as embodied in Swamy's Compilation of Service Rules
for Posts and Telegraphs Extra Departmental Staff

. (1982 Edn). Obviously no one can be appointed

as a substitute as the salary is paid by the
Department and not by the person ﬁho’appoints a

substitute. Now the name of the substitute is

i forwarded to the .Competent authority and hig name

¥ | o
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{ éOntlnues £o be on record and that is why he gets
In view of the continuance of his name,

salary .
his services were put to an end and another
The applicant has placed

;apoointment was maﬁe._
f B.Pandey who was a

bEEore us the case of one S
te for one Shri S. K Srlvastava and who

f ' substitu
| ' affer working for three years without break was

allowed to continue as a regular employee and w;s
ination for

' algo permitted to appear in the exami
promotlon'to the departmental post of Postman grade.
f ,5 In view of the gaid quoted example, the applicant

has been disallowed the same benefit by the reSpondentq

He has further stated that a new comer has been

engaged against the post or which the applicant
was working, Im view of the discriminatory
attitude which has been taken by the respondents,

i

|

the applicant deserves to the relief claimed by f
3

j

|

him, Moreover, the applicant has worked for five
years comtlnuously and he has been placed on a bette

It will be

| footing thamn any other new-comer.
inequitable to give any prgferenée to new.comer.
45‘ The application is allowed with a
direction to the respondents that they will give
appointment to the applicant in case any new

comer has been appointed on the post on which he
Was working and in case no new-comer has been
appointed the respondents are directed to con51der

the case for regularisation of the applicant, may ,
i
)

-

be after taking the departmental examination in <




the same has been ‘done in the case of S.B.Pandey

or otherwise. In any case, the respondents shall
considef the applicant for appointment against

any post after giving him priority in prefefence
to any other person who has not worged continuously
for five years as é.substitute. The application .
is disposeéfon the above terms. There will be

no orger as to Costs,

-

Member $¥A) ~ Vice Chairman

Dated the 7th May, 1991.

RKM 1
. 4 gh
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‘?ig’ J ' BEFORE THE HON'!BLE CENTRAL ADMINISTRATIVE TRIBUNAL

-
L i o

CIRCUIT BENCH, LUCKNOW

0.A No,188/88 (L)

e . o . .
(:Lifi//f/' Ram’ Kumar .. Applicant
?\¥(/// | ‘»; : Versus M

Union of Indie & others .. Respondents
|

COUNTER AFFIDAVIT ON BEHALF OF RESIONDENT, .

I, R, S, . Sonkar aged about 42 years

soﬁ of late Shri Baldev Ram presently posted

as‘Asstt. Superintendent of Fost Offices (West)

3 Méhanagar, Lucknow, do hereby solemnly affirm and

state as under:-

1. That the deponenf is-Respondent no,2

in the above named application and Hove béen
authorised to file this counter affidavit on behalf

of all the other Respondents,

*

2. That the deponent has read and understood
the contents of the application filed by the applicant
as well as the facts déposed to herein under in

reply thereof,

3. Before giving the parawise comments

on the application it is expedient in the interest

of justice to submit thevfoilowing few facts in

| M%Q\Q\A)
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brief, which are as under:

4, Tﬁat there is a Fost Office Extra Departmental
Sub Office TakMIL TIB under the direct control of the
Asstt. Superintendent Post Offices (West) Mahanager,

Lucknow, Shri Shiv Kumar, /0. Shri Ram Charan

was appointed as E,D, Facker in the‘said post officé.

on 27.12.1980 who served on the said post upto 6.9,1984.
On 7.8.1984 Shri éhiv Kumar was locally adjusted as

out -sider Fostman temporary in Lucknow G;E{O. and

from that very date ie, 7.8,198 he himself on joining as

‘/‘ ! .
out=sider Fostman arranged his substitute purely on his

responsibilities to the applicant in his place with a

Master and servant lisbilities between both of them,

The appointing authority/authority to sanction the leave
whose prior approval for arranging substitute was.

mandatory was not obtained even till 28,9.1988.

Shri Shiv Kumar was declared as successful Fostman on

20.12,1987.

5. That On 28.9,1988 in pursuance of Director, Pbstal f

. Services, Lucknow Region L,=7 Memo No.RDL/Staff/A-1/
i RPRENS RS A

- f v p e e
g OGSy f%@m
} S SN

v

i, 88=89)3 deted 20.5.1988 and conveyed by the 5$SFOs Lucknow.

b
éﬁ%

]
B
F
4

Memo No.HM/FF/2/3/ dated 23.9,1988 Shri Rajiv Kumar

-3

EDSFM Chaupatia was Re~iﬁstated in the posfvoffice

Chaupatia and Shri Ram Kewal Eetrénchedwempioyee WOTK1Ng

as EDSFM Chaupatia was ordered to join as E.D. MF

| 1evin«
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Takmil Tib, EDSO Luckhow on the same date,

6, That the provisions of providing a substitute in

his Place dur7no leave period is special extra ordinary

fBCLllty extended to the permanent Extra Dppartmental
agent vide Director General's instructions and the samg
same is to be appfoved before hand by the competent.

‘authority. A substitute provided so is not considered

~as an employee of TFost Drpartment and as such the
provisions of the fbst and Telegrpphs Extra Departmentél

- Agents{Conduct and Services} Rules 1964 are not

~applicable to the substitutes,

7.  Thet it is only-under MaSter’and«Servant‘

liabilities between the E D, Ageﬁts and the substitute

S

concerned., - De }artment haq nothﬂng to do with their

persdnal affairs,

8. That in view of thé:aforesaid facts the applicant

has ho claim,

9, ' That the contents of paras 1 to 5 of the application

......

need no reply.

That the contents of para 6(i} to 6(viii}) of

sfie application are incorrect, hence denied and it is

+ {a) That one Shri 3hiv Kumar, s/o. Shri Ram Charan

2nd ED Agent( Facker) in Takmil Tib Fost Office was

A




-l -

locally adjusted temporarily as out-sider post man
in G, B,O. Lucknow and Shiv Kumar on joining as

out-sider Fostman arranged a substitute

Shri Ram Kumer, the applicant (his brother-in-law}

~in his place without ény prior approval of the

then Competent authority.

(b) That providing a substitute in his place is

an extra ordinary facility to the permanent E.D,
Agents extended for the leave or absence under
the provisions of the instructions of the Director

General (Tosts) as contemplated in Rule-5 of the

IRT EDA{Conduct & Services) Rules 1964. As such

2 substitute so provided by ED Agents is on the

Master-Servant liability basis between both of

them, The postal'department has nothing to do so
with their personal affairs, Rules so provided
are binding on ED agents only and not on his i

substitute, . 5
(cy That the applicant was neither appointed by

postal authorities nor termihated from the

disputed post. It was the post earlier filed

by Shri Shiv Kumar right from 27.12,1980. On

18.9.1983 after the promotion of Shri Shiv Kumar
as postman the post of ED Facker T. Tib post '

office was fallen vacant and as such in -

pursuance of the Director Tostal Services,

W\
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“been paid all allowances and dues suitably.

.u.5-.

Lucknow order dated 20,5.1988 conveyed by

$STOs Memo dated 23.9.1988 thexaprkigank.
. o

. Shri Rajiv Kumar was re-instated as EDSEM

Chaupautia was ordered to join as EDMP T, Tib

with effect from 28,9,1988,

(a) That it is also:pertinent to mention

here that the Rules 6 of the RT EDA

{Conduct & Services} Rules 1964 is

applicable to the employees concerned who

are appointed under the said rules, The

applicant was never aprointed. He was a
substitute provided by his brother~-in-law

and his claim if any arises can be before

his brother=in=-law Shri Shiv Kumar who was
his master, The Réspondents have nothing to
do with the claim of the applicant. The

applicant till he served as substitute has

(e} ' That it will not be out of place to meniion

here that there is no such provision that a

substitute is to be confirmed on the post of

% E.D. Agents by virtue of his working on the

said post. The respective rules and the

Industrial Disputes Act 1947 aé referred by the

C R A




p - ! y 1» v ‘e tiin

ificat
No certifice .
| authority.

o - |

i . >4 - .-..'
f“ Ill:\t : t, a S() S t, t, { esl,f(”[

. i vt arise
para 6{vii) of the application does no

} : 2tus
be fore the department concemed. The sta

can be claimed by the applicant before his
master who engaged him in his place,

(g} That the respondents have acted correctly

and as per the rules. No injustice has been

caused to the applicant and there are no

malice and arbitrary views of the respondents
towards the applicant, The application of the

applicant is wholly misconceived,

;ll. That the contents of para 7 of the épplication',
are incorrect, hence denied and in reply it is submitted ‘

that the applicantvhés not exhausted alternate remedy
available to him, Since he was not an employee and
even then if he was aggrieved, the doors of represent-

ation to the Higher Tostal authorities were ovened to hin

© As such the application is not maintained,

?'. IW}/‘(; o ¥ oo p

i ‘ I
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i 4 TE TN de g : _ . .
Borelge TR0 12, That the contents of para 8 of the application

are not disputed, N AAAW
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13,/ That in reply to para 9 of the application it

i;/;ubmitted that the applicant's apolication is wholly
misconceived and he is not entitled for any relief

claimed.

14, That in reply to psra 10 of the application it
it submitted that since the apnlicant was not an employee
of the postel depértment his apvclication is wholly

B¥g§ednceived and as such his prayer for interim
A 72
relief is lisble to be rejected and the same may kindly

be rejected,

15, That in reply to para 2I of the application it is
submitted thet the zprlicantts agzziggjed aprlicastion is
not mainteinable and interference of this Hon'ble

tribunal is not at all invited, hence the same is

liakle to be dismissed in limine,

16, That the para 12 and 13 of the application are
not disputed except the Annexure A-l fibr whichu it is
submitted that no any certificate of that nature was

- issued and if at all it wes issued it was invelid
because of being said to heve been issued by incompe=

“tebt authority containing wrong facts end pertaining

to some Ram Kumar. \Qitfiizrz///<56;;//

R
&
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17, That in the circumstances aforesaid the application

of the applicsnt under section 19 of the Centrzl Admine

istrative Tribunal Act is wholly misconceived &Bnd is

-

liable to be dismissed with costs.

A :\Nhhwﬁ;////:iﬁJ

Lukknow Dcponﬂnt

Date: 2\ Decbmber, 1988

Verfication:

I, the abovenemed deponent do hereby verify that

the contents of parss 1 to 13 of this affidavit ~re

to
true/my personal knowledgp and based on official

L/.

records and those of prra 14 to 17 on the basis of

legal advice which I believe to be true, No part

of this is false and &k nothineg-material has been

concealed, So help me Godé——

Verified this
| LucknoW¢ Zé»f

day of December, 1988 at

A
mm..,,..:.( W ~ D
3T Y eponent
who s 00 e
Clerk to b o \\\\C: v M M .

L e T 1dcntlf1ed Shri R. & Sonkar ASPOS( xest)
deponent «ni ) S sef )
this affidavis w o . end
sfgnad by me. R v i Luckn@w who is known to me and has singed before me.

Commissioner «f . [Hdavits / -
Lou inpoaid, Locknow, N o .
g;;carp N 3 (V.X. Chaudhsri)

Advocate
Counsel for the.R@spondents.
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T s A
IN+THE CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUTT BENCH, LUCKNOW,

9 A No, 188/88 L

;
Applicant

Versus
Union of India and others Respdbrndents. -
BEJQLNDER AFEIDAV?[T OF_THE_APPLICA LCANT ‘

I, Rem Kumar, aged about 25 years son of Sri Malkoo Lal

R/0 Yaseenganj @anal Road, Chowk Hardol Road, Lucknow-3 do
hereby state on oetb as under ;
2 Thet the deponent has been resd the coymter affidavit
f£iled by respondent no. 2, explained its contents in Hindi and
has understood it ami is replying to the seme. | ,

3. That in reply to the contents of para 1 of the coynter,
it is pointed oyt that the respondent no. 2 has not filed the
aubhority said to have been given by respondents no. 1,3 & 4 and
in a’bselnce of the sanme, hlS contention that he has been agthorisg
-ed by all the other respondents camot be systained,
4, That the contents of para 2 of the coynter need no reply,
5. That para 3 amd ancilliary paras theret_o is an attempt

to miscontrue the case and they are not relevant as the epplicant
application coyld well be replied to p'arawise.

B That the contents of pars 4 of the counter are denied as

Eleged. Itis submltted that the spplicant was employed as ED
Packer in the Extras Departmental Sub. office Tak-Mil TIB as as/
substitute in 1981 aml worked with breaks off amd on and since
1983 he has been working contimpously without any break. The
concerning reecords including the A, Rolla wopld make the positim
clear and the respondents are ynder an obligation to produce tbe
records for the perusal of the Hon'ble Tribynal. The absence of |
the incumbent of the post aml the engagement of substitute areto
be regulated und.er the ~1nstruotlons n.,suedby the DlrectorGeneral

- Post & Teleg_raph in hig General Circular No. 23 dated 24.2.70,

-)\, ‘\&'ﬁ‘* &;M/\, )

letters no., 43/63/69 Pen dated 27.5.70 and no, 5-5/72 ED Cell



 arbitrary, illegal and without any authority. :
8.  That the contents of para 6 are denied. ‘The position hasi;

-~ serviges are regulated under secti on 6, 7 & 8 of Service Rulesg

i

2. ,

d ated 18.8;7.?: and letter no. 43/34/71 Pen dated 20.3.71 as BX
enbodied in Swany's Compilation of Gervice Rules for Posts andl
Telegpaphs Extra Departmental staff (1982 Edition). Under the
said instructions, the substitufe has to be spproved by the
appo:.ntmg authority and under Rule 6 of the said Service Ru;es,
the services of an ED employee cannot be teminated after he has
alresdy put in 3 years continyous service. Under $ection 2(a) of
the seid Service Rules "Byployee means a person employed as an
Extra Dep artmental Agent, " The applicant has been working as ‘an
ED Pa,cker for the last over 5 years and drawing his allowances
with the express as well as implied approval and sanction of the
appo:.ntlng apthority and there can be m objection, whatsoever,
to his employment now, For all intent and purposes the gpplicant
is a regular employee to enjoy benefits of Ryle 6 (ibid)aml also
gzgglggdgi geﬁytgieIdgﬁiég? The rest of the contents of the

7 That the contents of para 5 of the counter are irrelevant
vague, 1ndef1ni;’ce and evasive. The particulars of Services of SO
called Rajiv Kumar amd Ram Kewal amd their comection with the
Tak Mil TIB BD Sub-office hiag'not been fyrnished., It méy be statel

that ynder the mles and instmuctions issued from time to time

only the pérson for whom a substitute has been gppointed -has the
right to replace him or the suybstiture can be dealt with under
Rule 6,7&8 Of the Service Rules and Section 258 of the I.D. Act
and labour laws framed thereynder. There is no common serniority
list for the E.P, Huployees amd no transfer can be made from one‘
office to another, $ri Ran Kewal stated t%fm ED 9PM atChaupatie
has no right to replace and dislodge the applicant. The order
dated 28.9.88 (annexure 3) passed by the respondent no, 2 is !

been clarified inpara 6 above. A substitute has to be gpproved

under the instructions issued by the Director General, Post and;
Telegranh byt not necessarily before hamd by the completent
authority. The contifnuance of an ED substitube for a long tlme
mee‘hs the spproval of the completent authority if s0 facto and:;

he canmot be disturbed egecept by the previous incumbent and hij
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3. |

and @ectlon 25 F of the I.3. Act which J7~'w»"—beeen v:.o} ated in.

the case of the appllCﬁnt. It is wrong to say that a substltute
is not consigered as an employee of the Postal Department. The
definition given in Rule 2(@) of the Service Ryles lays downthat
"Enployee means a person employed as an J;'axtra Dep artmental Agent
and 2(b) gives the defimition of Extra mpgmﬁlﬁﬂgﬁggéq‘
ami an Extra deparimental Packer as well, It is wrong to say that
the provj.sions of the P&T & tra Departmental Agent(Corﬂu.ct and
Serviee) Ryles 1964 are not applidable to the sybsthtutes. The
substi.tutes are enployees amd they are cbvernad by the sald®ervic

are workmen
Rules 1964 ani also by the ID Act and labour laws as they/ also.

D That the conténts of para 7 are denied, The ‘sybstitybes-

a re duly spproved by the competent aythorities and they draw

their pay anmd allowances :E_rom ’ché department and not £rom the
ED Agents for whon theyg are ‘employed. |

10, That the‘ contents of para 8 are denied. The substitytes
work for the Department armd they are governed ynder the Extra

| Departmental Agents (Comiuct & Sefvi’ce) Rules, 1964 and ID Act &

~ labour laws as thej are workmen also,

11, That the contents of para 9 need no reply.

12. That the contents of para 10 as stated are wfong and nise
conceived. The contents of para 6(i) to 6(viii) of the applicatio:
are based on fact and theye are re-asserted am any assertion to
the contrary is emphatically deniéd.

(a) That in reply to the contents of para 10(a) it is nof:
disputed that the applicant was employed in place ofSri Shiva

' Kumar but it is denied that it was withopt aspproval of the x

conpetant authority. Under ryles every sybstitude is adproved by
the competemt apthority and without approval he camnot work., The
applicant has been working for a mmber of years, drawing his
wages fron the department in the A Roll and it woyld be redioyl-
oys to say that the employmamt is without proper approval.

(v) That the contents ‘oi’ para 10(b) as stated are denied, It
1s not disputed that thq pemanent Agents have the right to
providesybstitute while procesding on leave or absence due to

arrangements elsewhere but the substutubte has to be approved by
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4,
the appointing agthority as clarified by the Director General,
Post & Telegraph vide his letter no, 43/34/71 Pen dated 20.3.71
referred to zbove, This provisional sppointment is required to
be continyed for a short duration only and when it lasts for
more than 3 years, the services of the substituté cannot be
terminated in termas of ryle 6 of the Bxtra Departmental Agent
(Service) Rules and I.D. Act and labour Laws which provide that
aiter working ceontimyously for one year the servicescannot be
teminated except by following the proceduyre 1aid down therefn.
The rest of the contents of the para under reply are denied. It
is wrong. to say that the relation of master and servant exists
between the E.D; Agent aml his suybstitute only and the Dep artment
has nothing to do with their personal affalrs, The substitgte
is goproved by the appointing apthority amd draws his wages from
the department amd for all intent and purposés he is the
enployse of the department.,
(c) That the contents of para 10(c) as stated are wrong and
hence denied. The applicant has been the employce of the depart-

ment and drawing his wages & regular employee and he was duly

approved by the appointing agthority under the mles and he cane

not be temoved from his post without following the procedure as

- laild down in BDA (Conduct & Service) Rules 1964 and I.D.Act 1947

and lsbour laws. The applicant has been a substitute of Sri Shiva
Kumar and only he copld replace him and not ary body else viz;
Ragiva Kumar as stated in this para. The post of B,D, staff is
not a transferable one and there is no common semiority list. It
may also be stated that the contants of this para are contradict
-ory to those contained inpara 5 of the replys

(a) That the contents of para 10(d) as stated are denied.

‘Rule 6 of the Post & Telegraph, Exgra Deparitmental Agent(Gomdyct

and Service) Rules 1964 relates to an employee amd thedefimnition
of enployee is given in Rile 2 of the said ryles as a person
enployed as an Extra Departmental Agent inelyding EDMP amd ED
Packer., The applicant was employed to work as EDMP/ED Packer aml
worked satisfactorily for mors than 3 years and he cannot be

dislodged/removed sgainst the ryles. The applicant has not been
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a personal servant of Shiva Kumar, nor getting his wages from

5.

him, but the applleant has been perfornlng the work of the Postah
Dep artuent and beJ.ng pald by it am 1n view of that, the o
appllcant”s clain I.ies agalnst the Postal Deparhnent viz.
respondents and not asgainst Shiva Komare -

(e)  That the contents of para 10(e) are denled as being in
eontravention of the clarication gi%)eh by the Birector Qeneral |
Post & Telegraph vide his letter dated 20.3.71. The respordents
camnot deny the fact that the applicant has beer_l umnder employ.menﬂ
for the last over 3 years with satisfactory seriice to his credit

: and being a n employee and workman he is governed by the EDA

Qervice Rules and I.D. Act. N _

(£)  That the conhents of para 10 (f) are demed and those
of para 6(vii) are re-asserted. '

(g) That the contents of para 10(g) are denied. Tt is wrong &

incorxect to say that the respondents have ac_ted correctly and

‘as per the rules, no injustice has been cansed to the applicant

there is no arbitrarlness and xma,ice on the part of the resporﬁe

ents and the gpplication is m.sconce:x.ved. On the contrary, the

~application is based on fact, rule, equity amd justice and

1iabke to be allowed.,

13. That the contents of para :Ll are denied. There is no

alternative femedy frovided in the Riles. It may be po:Lnbed out
that the resoondents have blown hot and cold in the same breath
saying that the appllcant has not exhapsted the alternative
rerﬁedy available to him. and furthe-r‘ he was not an emﬁloyeejl If
he is allggedly not an employee how he conld avail departneni:al
remedy. The nature of departmental reamedy has also not been '
etated. In fact, no alternaﬁive re:nedy was available to the
applicant who came before this Hon'ble Tri“euné.l for justice.
The application is mai_htg.inable.}

14, That the contents of 'p ara 12 of the counter needsno reply
15, That the contents of para 13 are demied. The applieation
is proper and th‘e applicant is entitied to the reliefs claimed -
in pare 9 of the application, |

164 That the contents of para 14 ai'e »denied ard it is pointeal

-
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out‘that the respdndents did not furnish their objection, if

CR

any, against the interim relief by 21 11.88 the date fixed by

| by Hon'ble» Tribunal. The in{:e rin Nlie;t' was, howev'ée, not allow-
ed and was subjected to the success of the gpplication, .

17. That t»he contents of para 15 are.demied. The application
is just, proper, maintainsble and lisble to be allowed with cost
18. fhat %he in reply to the contents of para 16 it is poin'o-
. ed{ out thét the respondents have mot quesm_oﬁimmxure A-1 in
para 10 of their reply. The cervtificaba was. issued by the B
SPM,'the head of the office amd cannot be challerged,

19, That the contents of para 17 of the counter is wrong amd
misconceived and hence dénied; ,The,_é.pplication _lies unier
Section 19 of the Central Administrative Tribunal Act and is
liablev to be allowed with cost.

Luckrpw, Dated: | - U o
April\y , 1989, . Deponent.

 UBRLRIGATION )

I the above named deporent do hereby verify thait the
contents of paras 1 to 16 are truel to ny, knowledge and those
of paras 17 to.19 are belie'ved to be {;rue‘.f ‘No part of it is
false and nothing materisl has been concealedy o help me God:

Verified this day of April 1989 at Lucknow

Lucknow, Dated: | Q.W\“Qgé ~
’ . dep ;1;;/\

April i 1989,
I identify the deponent who

has signed before me.

$olemnly affirmed before me on this day of April 1989,
at A.M/P'.I‘\"I'. by Sri Ram Kumar, dhe deponent who 1s identified
by Sri W M Advocate, High Court Allahabad,
Lucknow Bench, Lucknows | '

I have satisfied myself by examining the deponent that he
understards the conténts of this aﬁfidavit which hés been read

ou{; and explained by nme.
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Ir The Central Adminstrative Tribunsl, Circuit Bench, Lueknow.

CeAoNoe. 188/88L

Rem Kumar o ...a.-...c....’.‘eApplioant
Versus

Unien of Imdis and cthers s6sssescsrrses..s RESpondents

Supplemeng?yyﬁej@inder.Affidavit.cf the applieant.

. 1, Ram Kumsr,aged about 25 yewss,5/0 Shri. Maikeo Lal r/e Yaseenganj

canal read, Chokk Hardei Road, Lucknew,de hereby state en eath as underi- .

1; That the depenent is the aprlicant in the abeve noted cace

and he is fully cenversant with the facts depesed to in this affidavit,

2 That one Shri Shyam Bihari Pandey was 2 subsitute fer Shri
sﬁ&a ghanker sriVastavé as LZDMP in chewk Head Post effice and the former
in his @ayacify as subsitute having put in 3years service with breaks
wes gllowed the benefits ef a regular émpleyée to apperx continue in service
and permitted te appexr in the examination fer premetien te ﬁhe depaftmental
post of pestman grade, but similar concession has been disallﬁwodlte the
deponent whe has been treated differently in vielation of Artieles 14 16 eof
Censtitutions |
3. 'That in the similar circumstances thé said shri Shyam Bihari Pandey
was allewed benifit of se:vice and continuance and further premotien te
departmental post of postman grade,while the déponent has been wrengly stated
tobe a ﬁrivate servant.and denieé ef all concessiens prejudicially and
maliciouslys .
de That s raw and new hand‘hasibeeh engaged by the respondent Nos 2
against the pestte which the deponent has prefKered his elainm.
Lueknew. | | AR fkf“ﬁﬁ\:“ | i
17¢5489¢ , . - Depenent

Vorification Xi////
I,the depenent named abeve,de here by verify that the centent Yy

0000002
y
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Paras 1 te 4 of this supplementry rejoinder affidavit are true
.to ny kanewledge, |
Sigamd and veified this 17th day of May,1989
at Luokﬁn -

Luekaew,

17+ 589,

0 ™

Deponent
I identify the depenent whe has signed
befere me,

( H.Dubcy
Advecste.
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APPLILATI@N UNDER"SECTIGN 19 OF THE ADNIRISTRATIVE

TRIBUNAL ACT 1985., . W
N
' »: S ‘
. +
: . SRR
'

Ram Kumar h ees Applicant

Versus
Union of India &. others +.+ Respondents

Sl.Ne. Description_of documents relied upon -Page No.

1. Application 1 to P
o+
2. True copy of certificate dated
5.10.88 Annexure A-1 24
- o
3. True copy .of the ‘A.Roll for '
September, 1988 . Annexure A-2 - ° (ﬁ
PN :
: 4. True copy of the order dated
28.9.88 Annexure A-3 10
5.  Vakalatnama
6. Postal order for Rs. 50/- ' )
X
¢ ‘ —
UL

Signature of the applicant

For use in Tribunal's office ¥
Dated of filing :.
'Registration No. t

t
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I THE T RAL

,ﬁEI.ES”xﬁTVW‘*W UIAL, ATTAVATAD
CTACITT J% CH, LUCIICY
. , ey
Jetweon L
Ram Kumar ' woo Adplicant
Versus -
Union of India & others ... Resmondents:

Detaile of annlication

1. Particulars of the applicant.
i) Tame of the applicont : Ram Iurar
ii) Feme of father : Sri Maiku Lal
iii) Age of the applicant : 25 years
iv) Designation and particulats) ED Packer
of the office in which Y T.Tib P.0.
employed } Tucknow - 3
v) Office address : Rem Kumar, ED Packer, T.Tib
P, ¢, Tucknow-3.
vi) Address for service )‘Ram.KUﬂar,’Yascengan',
of notices. _ ) dnmel Road, Chowk,
L )1 lardoi Ifarg, Tucknow=3.
2. artlculgrs of the rsnondent

i) Union of India, through the Sccretary,
Iinistry of Communication, Govt. of India,
New Delhi,
ii) Asstt. Su-crintendent of Post Offices(West)
I'ahanagar, Lucknow. EAresoc '

. o\l

o W V\a£$~-%mmwgw 4 kv¢xug«
iii) M?‘\W& NG VO Ve daroosnr &\/MMV 3
T,.Tib PLC.

if) D Sub Postmaster,

Tuckn OW __’) -

particulars of the ordepbgainst which anplication
ig made.

S
fhe application is awainst the foll vingbriers
i) Order Fo. A Chaupatia

ii) Date : 28.9. 88

iii) Pacsced by s Asctt, Super 1n“eaaoni of Tost,
offices, Lucknow West Sub Division
Toucknow. - .

iv) Zubject in bricf : Purposriting to dielodle

the arvlicant from his

ogt.
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XHEY The facts of the case are glven below s

!
e}

dJurigdicti-n of the Tribunal :

|

e a_nlicant declorar ¥ ol the subjoct i tior

[}

of the order s.aiict which he vente redrosral

ig within the juris sdiction of the Tritunal.

Linitation

The anvlicant farther declarcs that the aprlication

i within the limitetion nresefibed in Section 21

of the Agmlnlstrative Tribunnl Act 1986,

FPacts of the case :

’

i) That the a ; plicant was avpointed as a substitute
ED packer/ED L acknowledged and duly approved by
respondent no. 2, who is the apnointing authority,
in 1981 and worked as such with breaks off and on
and since 3983 he has bccn working continuously
without any break. His work and condudé+ since hisg
arpointment in 1981, have ever beon s satisfactory
w1Thout any comnlaint or adverse rcmark whatsscver.
A truc copy of the cortificate served by the
Sub Post Master,P.0. Mansoor Magar, Iucknow-3,
@E@s@ﬁﬁﬁbiaﬂﬁ & showing hig contlnuou service

from 1983, ig A;Lno**uro A1,

i 1) That the applicant, in coneideration of his satie

factory scivices og ED Packer/w) I'ail. Peon T.714b
2.0. Luckaow - 3, wag 2llowed to vork as 1D Sub
Poet Laster 1.0ib P.O. Lucknow-3, from 4.1.86 +o

14.3.86 »nd 21go ng cuteider Clace IV crmloyee on

b

,
(ol i N
e at

crscor Magar 2.0, by siviog hig

subgtitute at hic rononeibhili ty.

iii) That 1nitially'tho arnlicart vag o gubstitote for
Shri, Shiva Yunar b Pﬂmf'o“/ TDIP T.ML B.G., who

R

was allowoa 1o Work a9 DUt"ld“r Clarg IV and

Pogtman. + The applicont after putting in
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iv)

Vi)

-

. j — -
contiruous e gervice of 3 years in April, &6,
beeaite regular for all intent and nurposcs
and his servicés.cannot be terminated under
ule 6 of the DT DA (Sérvice & Conduct)
les 1964 vhich govern the service cbnditions
the applicant, The &.id Rule 6 reads as

under

Rulc 6 - Yermination of Services

-

"THe services of an employee who has not

already rendered more than three years!
contiruous service from date of his appointiment
shall be liable to tcmination by the apnointing
authority at any time witﬁout notice",

That although the appiiCant was annointed as

8 substitute initially, but after comnleting

[

3 years continuous service, he became at rar

i

vith regular ewployces and he did not remain

‘merely a substitute as conviseged under afore-

said Rule 6 2nd as would be ovident frow the

A Roll for Sertewber, 88 »repared for the )

N ] atie Bh% - -~ 1
cuinloyces at D.%1b DoG., o photo cony of tivich

l)(;) Uu,ﬂ(\'v(\' 020 Ji'.Ll’llL cuTre ;1*1"": °

T : : . e R e R S, : o ey e

ot the appllcant berndg o vorkitun ig entitlcd
a N Y CH S o~ . _1,'1‘

to the sefeguarlis snd boncefite cnvisaged by dhe

”

Incustrizl Dicmutes Aot 1947 -

veen G coutl o oue eerleyront for sver 5 voors,

e canrot be witrerehed it cut Folloving the
srovigions of Iatour Tave including Scetion

= il

O T ¢ 25 1" wiich provided cowbaln obligntions

~y

-

on the nort of @aplover o be Ffuliilled befnre

naking retrev€hicent of any worinien who hag boen‘
<y
in centinuous enﬁbyment Lpot le than one y a1l

That the respondent no. 2 in utter disrcgard
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g

of the provisions contained in Rulc 6 oof .

the D (Conduct . Service) Tules 1964 and

cootions 25F and 251 of the Industrisl Disputes
Act 1947 has sought to termine vte/rotrench the
services of the applicant. The action of the
resnondent no. 2 is malicious, arbitrary, illcgal
and contrary to law. The respondent no. 2 has
issucd ordérs directin, the hall Gverseer West
to ot joined one Raw ewal as DR T.Tib

This

.. terminoating the present arrangerent.

order dated 28.9.88 secks to diclodge the petit-

’

ioner altiough his name has not been men f'onod

and no orqcr in resneet of him hog been hscrod

A truc comy of this orday ig annoxure A-3.

00

The im-umed ordcx ogtrd 05,909,568 Armerere A2

coelg to floclodoo wac ﬂ:ﬁlicrn“

My pe—gola b coneic o&rmm e cane of e

e Mribencl ig thut e vog
annointed o8 é subgtitute in thc.vacanoy cougcod
by the nrodotion Qf Skrl Shiva ey to the

poot of outnide Class TV/Pogtnan and SQBQOQQonfly
oromoted to the Pos tman Cedre on a régular bagis.
he rule regarding apnointment of the Subgtitute
ig to the eoffcet that whenever an extra devrart-

swental Acent wants to avail of lcave, ho can do

so by giving a substitute of hig choice and

intinate the sa-é to the appolnting authority.

T?C annointnent of cubetitute ig thue, a maiter
puroly‘botween'thc wsrtra Jenartuentalk Agont and
the Su%~iizuuo. The annointing autiority Moy ey e
cuch arrongecent but there is no rule for

refugine 1o recognise the substitute. Mhis is
g0 beecau

se the extra Jepartiental Agent a‘rJ J’_;at

e e ]
cave Iro the Joﬂ”rtmcnt, nor there is
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eny mrovision rFor their suswension from service.

alter contbizuence of the arplicent for a long

tire duty acknowledse avd aroroved by the

regpovdenve, the petitioncr hes occouired the

e
stotus ol reoulur cum Jodcc i Viomtéulo 6 =nd

he cannot be romoved frow gervice cucont oiter

olioving the vzescribed =ioce’ure. T ri 34iv

z .- - - - - ——t —— s e - e s . oy et
Tweay g ont boen rovo. ted b0 Tig orisivel waes

Lot I T, T, ~ 0 T ., T o R o
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e oo e . . [T K & PR T
SRR RO T R A W Y 3 Taat Coadl 370 ORI O SO M R
-} - g oo o s - .
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R T L A it . KR
TR [ I ) e d Lis r i oot -9
Lo P - - et 1 - *
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R R - -, . o e 2 . .
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iuE o eloens A el vt et ioet T
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RSV SN DA PR R AR TS BEOY VIS SN N N cnenny T hald
EP DU ’ R v R . 0 T NP -
(S e 0F 144 [N (1 G . 2NVC Nt STV
e e [ N S ~ ~ NP S P L Wy
Caly wIitten crder on too o oddernt Dot osLce
O . R T e N
corvogla, By vors of mouth twt the gervice

of the ~otlviones Los cove te an «nd =nd the
D
regnondcent no. 2y havethrcatend notv to ollow

1 L l no

the petitioncr to vork fro. 8.10.80 snd havegsle

thrcateied to HLOCJT( tho aoad

PR

. W X s .
Police gpot him fron office. 3b&%n%ppJL[luwcz/
M\\W\aw\e,é\ NS WJ\UM)\( \\gns«/v\ VS oae .

Mhat the anvnlicent ig sgoricved by thoe avrbi-

trary, malicioug and 1lleognl action of the

1 ]

reerondonts #ud hog no eltermative but to Tile

i nve dhie Uonthle Trilbursl.
thig snnlication befarc thig fontole WL BUTRas
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Detailes of remedics exhausied :
Tﬂe appliéant declores that theve is no revedy
undagr the rules Qnd as sguch availing of renedies
under scrvice rules docs not 0risg.
Tétfer not nreviougly filed or wmending with
other Court.
Yhe anplicant further dcclafes that he has not
nroviounsly filed any application, writ »ctition or
suit resardng t.o watter in resnect of which this

application has boen made, before any Court of law

-~

or any othcr asuthority or sny other Zlench 5% the

Miibunel and nor any cuch oooldcotion, it otivion

o coit i menTirg beafaro eny AT e,

Dotdcds eon bt

Ty v ST the Teate vpntlone” in oo 6 2hove
o oo liemnt e wm e SRR It A STaR i NGRS T

r
I, VA A G s T .
OICEYr (0 20,000 dn originel snd Thio gone De
e ———
cuacied to the oxbent og 1t adifects the

ot cent.
o

b) Whe resmondents be dirceted nmot to “lelodic and
WB¥wgalysogriwst the arnlicant frow his noet
arbitrarily and 1llcgelly eagaingt the mrovigions
of law,

c) The reepondentgbe directed to regulorisc the
scrvices of thc applicant ag he has alrcaly ~ut
in more than 5 ycors continuous gervice.

d) Cost of the case be allowed in favour of the
annlicent as geinst the regnoundents.

¢) Any other relicf decmod'jusﬁ and nrorey, in the
circunstunces of the casc be allowed in favour of

tlic ouplicent. : '

10. Interim order, if any, praycd for

Pending final dcecision on the anplication, the
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annlicant sccls igsue of tho following'iﬂterim
a f
order
ﬁa)’The onemation of the order dated 26.9.88 sgo
Tar e it affccts the annlicent be stayod}&nd
the respoudents be directed not to dislodge the
pplicant from his post and an ad-interim order to
the samc‘offect be passed immediately.
I1, The application is of ah urgent naturce ond it way

wegk be heard immediately.

an

17, Particulars of the Postal order in respect of the
anplication fco i
a) rusber of he Tndian Fostol Cta or(o)’§§ bk>‘H«%
b) Face of the issuing Toct Office. \l%ggﬂa«wmly“iﬁu*
¢) Datc of igene of postal order(e) L -0 .
d) Pogt office b which -ayeble. allohubed G.P.O.

13. Idiet of cuclogurcs

u}'CSjg of co.tificate doted 5.10.80. ¢ a-1

D) Copy of L A1 for Seutonber '0U - A

¢) Cony of order dated 28.9.88 & A3

VT RI-TFXTIP

I, new Kurar, /o Shri B1ikoo Tal, age 25 year

VIO _[11\

3
,«

as ID Packer/i'ail Pcon in the officc of T.Mib

-

P.C. resident of Yascengand Canal Road, Thowk, Fordoi
Road, Luckuome, do hereby verify that the contents of
paras 1 to 8, 11, 12 and 13 are truc to my nersonal
knowledge and those of naras 9 and 10 are béli@ved to

he true on legal advice and I hayve not sunpressed any

material fTact.

- m@mﬁ

Tucknow : Signature of the Anplicant

Dated :“3 10,8 o
16 >\ TeoEe
The Reglstrar : oo

&l



AT TXURE A-1

Thig ig to ccrtify that tr. Tam Iumar

ig working as TdA at P.0. T.Tib, sivce 1983,

and is known to nic.
5d. Iilegivnle
Sub-Poct 1 astcr
O,0.Lansoor g ar
Tuciki.ow — 3

m’@mﬁ
s

s

BNE
w ol



~

mmmtﬁmu it
¢ and Tele

osta

See Appendix i \ !
(' - (sl 3T

"' Sen ,'r,coum ANET R
! : A
L
. . V""..'-_-‘----""“"""‘\98 Et &Tl .......... e
N ..;fﬁ;ﬂt;No...\tisf. /,ﬂ..],..). ................ “
! N ) ‘

----------

[ B
q e EE i
of the t v

\
o fer i manth ¢f

) \
/_/.
i . .: ‘ D ;.‘.‘l \?5':{ ‘\ Tf'_‘!"':\"'f
- ﬁ'"‘ q_‘-:\.‘\tﬁ < ..‘.; A 4'.':\:; l‘ -“i-“;_—;
| o . . in tt g e
Naie 208 gangnation & 7 e he 3t it it f'\a‘/{‘;‘-c“ rpagment
L r panu MPIYE

cah cnployed

N ST et . ,
voorein i Tanisd ouer o
1

PURPAIRTI,
—im o
- -
2 mre
-

oo
C ATt ng N e B

SES IR H I IIES a E

Rl i il
AR ~I.-’-t‘.§~'i|"rwﬂ‘i AN
) A Q ARLIRTAN I\l“\‘ V]l:l '“i.'

N

Jien

g e . ‘ 1o ot . i ’
svote ="/, e G payy Li:lardte hj I o} Iz
120 e
‘ ) 2e s I.‘.; rls
‘ ’ 40 ]
DGR

.|:I'[.:_-"io_‘
a and the sirss
fzaatare of 3 i -
J\ 4 ‘VI“:E.'S

iie

9

i




3.

e}

A
2

— ()3

AT LXURT A

v Department of Poets
Asstt, Sundt. of Pogt Offices

o/o

Weno "o,

Tn
Lemo 1o,
couves ed

(‘Q -
9.8 3

(W%

~
Z

Tueknow 1ig

irrediato

Cheax

Ooww to
1)

;zg

233

4)

Tucknow Post Sub Division
Tucknow — 326006

A/Chaupatia dated Luckrow § 28.9.88

rurcuance of D.P.S. Lucknow Rwﬁm;L#7
RYT/St0fi/A-1/86-89/3 dated 5.088 :Ld

by the S8PCe Tucknow mexo »o. /PR-2/3 dated
1')ri Rajiv Favaar BD 3P Chauroatis =D 8o
iereby ordered o reinstate v1th

clfect,

ge report should be submitted :

sd. R.S.Sonkar
Asett., Sundt. of Poegt O;Flce
Tucknow Post Sub Dn.
‘ Luckhow - 226 006

Suri Rajiv Kumar ED SPY Chaupatia ESC I1Y.

The 8r. Pi Tucknow-3,

The SSPOs Lucknow with reference to his memo.
no. H/PP-2/3 dated 23.9.88.

The mail of West LW -"He will plcase get
trancferred the cnmplete cha“fo of ID.SFL .-
Challpdfbla To Nl gl dhid ol ,LL\)nc,L < -
S Ch&unatla/fcnrfencn ON“WO]oo) may be
be got joined as LDVP T.Tib IDSCO temporarily va
vacancy considered to wromotion of hrl Shiv
Kumar in Postman Cadre fFDMlnatln“ Tho hroeﬂnt
a rran _cment till further order,

—

MW
N
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